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faeafaene @1 aiftes RUIE g & ot Ude 918 @ |HeT TR &) Ugd @1 oA, R4 o Amal @&
JTATAT 3D IGQYAl BT UXT B =g fAvafdenerd gRT Sy Y weH A1 8 |

@

9 TR IR @I g d1¥e RUie e 95 & q=1 89 31 [ ¥ 12 7% & << GaAneda o Ud bl
ST |

JT GRT (1) & fA dIR d¥es RUIE @ UF Uiy T80 TRBR BT 1 UG DI gt Siifeh o e feeh
e 9 & e ot Tl SR |

qif¥e o

faeafaenery &1 aiffe oRkar vd goid U3 dOR @x a¥ 3§ Ue IR agAIed og fawid Al & a9l uga
S SAGT TR UrwE A8 |9 e T8 8F1 =ity iR 9R & A ud Aeie R a1 o aafad
faTal gRT T U B S ARy Sy uifted €
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@) o we RUIE & A1 af¥e ol ®1 9fd Ugel YEed are &l URgd @1 omg iR R afe 9 @y femoft
B O SHG A1 U9 ARBR BT IR BT 1Y |
(3) o Wem RAE & A1 aiffes o o Ui 99 WREGR BT U D1 oime), iR gern Ny fieelt faum |
G THT N TR DI ST |
FHEATRAT 35. (1) | foeafere Fafia s w fgea fwafenea & v oAl & Arer dar & foaRad srgdy o a1 arien
BT Ha T 59 31w, g T sraree & UTael & AT SR rgdy @l e wd e aRm |
B) JT GRT (1) 9 HERT oy @l ufa favafdenre™ & o 2l &R S9a! U Ui Hefd SHa) Bl IRgd @l
ST |
FRRAT 36. (1) | foeafdere vd ot & 4 g7 32 9 Seoifad AR & S # I fhell faarg &1 Aegeerar Sifdrawor
JAMIHROT o1 fAfde fear Sy, fod gdem 9 g AT U6 96 8N, Udh 9a [t dHaR) gRT TG Aev
BT 3fR Gefiufer gRT Aeaver T1fAd forar | |
) TS T Y ARl @ BIA @ S 39 GRT & WeW H ASIRIAl URdd AT ST 3R €RT 2 @Y
BISH 39 BT & Tl UL GagaR AL 81 |
@) FEREIT JATBRUT B B [ATIHT BT GiehdT fAzafdenery gRT HenRa gl |
@) R AR BT Fofg wifdal W R 8 SR AfaReT gR1 6l g8 & vl & deay 318 e
el fdar SIgT |
s i ar. faeaferery HaRal & R si—afasy [ der e A ar o= fmr IoFTd Sueer aR1E S o 39a
LK B forg S ® ok ot FeiRa wrat & orgarR &
RIE]
faeafdeme™ 38. I I8 U IS & b dls G At Py fhar T g a1 mideR O fwafderay & o= Mol &
UIepR  qe e S S H UF © A 9 B G 31 RAwIRe F ey @1 won smem, sqer ok s g
e &
T Ll
farg
ITHRAD 39. ol wifSraxor a7 feafdeneg & o e @ dewl § 9 anelRees RATE  (Ueq Al & oreran) e
Rfgeat &t a1 e R S Wel B g, 999 A1 FEAINT AT © FAT Y JREAR e R B A
AR faT B Frgal, o= a1 FEAIRTd BRI, S U WReR A1 Mo 37 9e) 80 Rife s I )
g e a1 fl wew 2|
INESEIE] 40. ot Rfdq o1 39 vel & g RRTal @ femm arol g1 5 witraxer a1 o g s =18t
freafenera BT |
UTfErRoT AT
o &
JHTRRT
o HRATE
feara # 41. faeard & Tea fPu 1T o 1 59 AR a1 R a1 ey & ureuEl @ rguTerd H favafdeney &
IRAE B g o1 foxafdened & &l TR, AR o e & foeg o1 5l =fda & Reg o sl TR
EEIG) @ ARY AT Y & Siata fah afdd a1 ey ar Rvafieney @ o= oHar) @ fawg fasd <mare #
HHEHT AT ST HIIAE] T8 & A1 Fqhell 2 |
fqeafqerea 42, forddl TieR o1 fovafdenem @ AR &1 S8 WIS, IMdgd, o+l IMQY, HRIAE], Hdhed o Uiy a1
Ree & faeafdenera & we arel o Swraw a1 favafierery g faffad orgRfaa @8 forex # ufafe, aft fogr
e @ R ywIfT ® B, 9l wnew aifdfeem 1872 (1872 @1 1) # ART B g N W Wy @ orER o R
GRiEal I oW & Aer o AR oM <7 iR wel & W o 9 9 O 8 Afe UG B 81 df Al &
w9 # Wert g |
HfeAs 43, Ife 39 ATRH & UTaeT BT AN PR ¥ XFHa 8 81 © A A9 RPN A §RT RGN Toie § U1
Eac B TR XM, S S ATRIH & UTa=i & A7 AT el 81T Silfeh Maedd b el s AT BioAs g1
NIES) PR B oy anavgs @
et 5 T8 MRy 39 AIAFEE & URM B9 | O 98 @ 9 & 918 39 ORT & Sfavid fhar
NI
HepHUTDTA 44. 39 AR & B gY o IRFRE—
= Sudy
(@) T FAufa B IR I WEHR B Fellg W eIy gRT &1 oot ik uRfwem g e Jar @t

e vd ordf g1 wiid g
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(@) IqR WHR B FAlE TR Helloufd gRI Yo e 91s # 7RE ¥ 6T 96 a8y omedr &R
SiEaicartacinpice i Rau
TRBRT 45. (1) | =9 e & Sfqeid o= Ud URMRM UG AR RPN Tofc A YbIRrd 8 |
ToTe Kl
EEAIRIG]
feu o
arel
CINERE )
TR
GRINRGEIE]
| Ed
AT AR
FRAT
@) 9 JIffaw & ofdita 9 ude uRfaW U sy dmfly a9 & 9 O R o o ol e e
W AT ST AT D I8 B A @ foy Reel fmaa & amer oga o 9 ok aft v 99fa & g
e I [T B IaRICR I3 B I8 9ed Ife T 8 o IRME A7 eITew ST AEer 81 aRfeE a1
AT T AT MY A VAT AR AT SHBI Y41a 7 8 ST A 81, qenfd v |enes @ e qd A
RFTTH AT AT & ST by Y A Ufiarel YHIT STel BT, SIAT HIF 8|
AE SR 46. I I & I-FIEE AW 39 I 3 RHRY o7 2 5 S9a feR 4 ufafled e & aror f50 e
PI AME U AT S S U BT fRore genfufa Wi Sufy a1 e srear & fou Sfa wwsl sk
T T M ERT AT BT RamIRer T |
ISEIR 47.(1) | 9890 g AWl @) IS @) IURARY TAT SoF H AAGH RN Hhey WIRG PR dIe W AT I B RAmIRE
St @1 wR 5 Afd o1 gam B S aren g, &0, fewrr @ g #1 A1 o 9o @, I AR R &
ClIEkl foN <ITed §RT AW SERET AT B, W [P 9 © A9 gAR 39 Afae sgmar affed € a1 98
HAETHITIR HT QY B |
@) i afed @ og ST a1 (1) © 3 BRATS F &1 SMU 99 BT S dTell BRATS B [aog HRUT gqmen
BT AR AT MY |
@) U 9IS gRT UK Hhed B U qRd Hefid afad Bl Foil oy |
@) YdE a1 gRT forq Y MO0 & SIUATT cafad Q- \ehod bl I @1 [t | < faedl & 3iax qofteratT ol
arfiet A T B |
(5) U orfiel TR deferafay BT ot i 81 |
SRSk 48. (1) | orfe FeiRa 2 Reafierea Geremad 9 @ | 9 B & 919 HoR TR 910 & |
' 49. et @ fofg oF a9 & g 6l o @ a1 g & [f2d #9ile & 8 gQ UM, Siegmesr e
P Ay fafrrm @ orgwy fawafaeneaa # fadt ug & fov Mg & off S & IR 9y 81T |
AT
pferTdY 50. I, s qen fifem & weum & dgd i fere ar] 50 o= @ a1 yua @ forg @
EEIE] B # ffed el o’fTa @ B Y SEHT YMTd BT |
g 51. o9 i W T WHR, Rvafdere e AT A1 o To 9 favafdenery &1 urifrd arerel & forg
RINEIY A o erft R favafene gr1 frenfea fear smom, @ siffm & 5 ufdee e & 81 gu v &
IR A1 AR & TEd AT —
(@) 39 TRE B U AR B fIwafdenery g1 fwafdenera M Q@ oreRT @1 S iR SHGT WA dad g9
Tew & foy far smom: &k
@) AT & feTes & forg omfd Wi @) Wl URRId WTed g1 MeiRa e vd el @ 31wy @l
ST |
[RENISIY 52. GO WF @ UROT AT IS WRBR B BN TR U Y ORI AR Ghd B ol [aedfdener &
TR B e, fae a1 e FRiuTel & fory omawyd a1 wERA g R Ry wu 9 favafierern # wify wd
wfe wrerd gHfad o iR faeafdenea @1 Wiy &1 9919 |
faegfaerer 53. I WRER B e o1 FAwyra, sifdgem, daeu a1 fawafdenea o 50 srfad o1 Fofag $39 5g
@ AT Bl TREHRI ToIC H MY THIT BT Siifeh I8 AQrIaR 54 AfAfaw a1 aRfraw, faffes a1 s @ =
[BEGICH WHR B AT & JFHT T8l &
P P et 5 U1 AR B W YF I WER W Iifad sRas 3 fawg favafdEney of g @
NIER] U AR T |
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SECIENE] 54. AT TS I 99 IR [Ieafdene™ &1 oEmoNie HRargy iR IERIe & and & 981 faeafderer
frsares @ ERT fHar SQ |

AT

faeafaerea 55. ATt fazafdene © Hdteay WIeRUT BFT 3R B9 dle U9 \-c @ i &I U Bl ofdd 8FlT 3R
BT Hared ﬁﬁfrﬁwma?rwﬁwlmmwuwmmqﬁﬁaﬁﬁsﬁﬁw IR & forg waem e 7 8|
TTfereRoT

2l Ud RN &l faaxor

"Riem & faf=1 &=1 § oA e diera Rt o SHRfhe f$fass o1 @ oF, I e & forg
aiRiferd iR RIS drg /e SEEl B gAfodl |9 Faed 2 dRie SHEl drRied f$osd & & oy
faeell diere SR Iefar favafdene™ o sauReT IR &1 T8 | fwafderea & forg fr=ferRaa ot ceat
BT BT DI TG € —

(@) TSR IR AR TR W [N R A9 dT W 3Ty s 3R dreret R & aF # fJvawia
T[OTERITIR S ALRIT RATUT BT,

(@) efeEwen o gig SR M & fofu PR Iry AFE |@9EF &1 e 3R 99 R H e
PRAT;

@@  prera Re &k agygw e & Rigldl R IR fey T = s @ siee gdiomar &R el @
A1 FIIYH A= & &3 § Akl DI ARIER BT,

(@) e e iR AJHY & f4vd WRI Ad RIfUd B

(®) U fIsm iR Preral Rrem o1 raeadhamRil iR el & AR Rewr o @awer & forg e &

A1 ST fAHRId BT,

) SN & A1 WY WU BRI I Aag AUH (S5 HRAT T I75 fhATad BT,

(®) SUfd & e @ JIT B 9T oA R ASHRT @ TRIE & oy RS Sh—Red TaR 6T,

) ST BT, FOATHBAT AR URIEOT P AT DI FGTaT S

@) OO gRETH, SHarel SIRIHR BU AR FAMIRH HreseH I ST,

faeafaene gr1 orguy fage, @mawfs R § Riewr &1 ggrar < iR wifhae, fSwem, e
i wem &= qem Wy € Irgugw g # WA iR ARed Sl dnm wftd Wwpfa, wewn, @Ry
ST AR AMINTS AT YaT R Bl P HAT ST | I8 AR AT Jarsii ar |re &1 o T
U™ R B gd, = Rbdd Farferfhade ®maad (NSQF) @& Jfaifd I wRi & WM™ Saig= &= dTel
afthdl & fag arerd g8 |

|re g, favafdered grr fF=falad 9™ @iy Sed —

1. AR B AR R A9 A8 F RS A8 BT Bl [dbr HiSYeR I |

Uh T 99 & ARG P & A= gl § aféfhae aum |
2 9 a8t & = 9t & ey e wumE |

4. FEEe REm § IR 99 &1 Fde (S0 9 iR A1 & REd Red q@ifafhaie hHad & AJAR
afded ofae

5. EAiyes Ren ¥ \eerR, T fha ok diuaEl aum AR Sugt s dfed Wi, Sewn,
WY SWTel 3R AP AT |

I BTl fasrg aRkue & dierad | 3faR ddell Rule, 2012 i ® fb I roem e faee o
AMA AT $ 999 &, ST AR Jaex BT IR a¥ 2012 & ol AR & 85 UfRd I a1 2| Rea
daex W e & &5 § ISR I BT BT @l T 17 ARG Gl IR & 91F |aifda 81 8, e 9
Tg AT AT &5 § oI 15 g 3R uRdEd H T 14 o B |

el el &3 & AT Aaexi § o wRh &1 AeIHal & AJAR 39 HIAHGaT drel el o
Eeld & ET B |
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faeafaarer & forv wHId IR BRI II9HT IR HH BRA & oIy e afifd gRT seidei=e SSdRR, 3ifer
Fed 3R offer urcd, Red, Mgl iR fIs9 e JMScd (BPO), TIR—GSIRIIT, s Awlly o, dfd,
faxig aTd &R 1 (BFSI), IMfuea—dchR, WRed S@Td, S—Hiid 3R Uded @) grafiedr arel &=f & ©9 H
RIeTRer &1 71¢ & | BTellfd, 9 & AFAR IUYeh (A B & H 3 Dl W A fa=R fbar s |

1T B, DI BT 3R MMpe IR 1241 Gaa¥ry AT & o 9918 T8 IS A B RywrRen @
WTeAT & AR 39 fAvafdenerd &1 oA & Srgn | faeafdenery gR1 <1 18 3iuaiRe diere R I diere
ArIaT BHaD (NSQF) & et Afedferd 8fl | faafdenery gRT srguge faem # wae ok arex f$dl urm
TG ST |

faSrae SURIh Seedl @1 wiftq =redr © |

facfra =imas

favafdenen grr f=falRea 9m gey SITee
AT & MR UR A A8 A GRS A8 BT DIl (AR HISYeR AT |
UH A &l a9 & e Bem & = <eat § aféfhae |
T 9 O aut & = ot @ argaie fsemr oM |
ArATE e § 9R a¥ & Fae Sl U iR w1 € vHd Rea @rffheyd wmHdd B

(e
AR dlcdhel ofdd |

5. AEEde e ok oy A # WiaeRR, . fhd iR dlua sl g |

DN~

IRY H fovafdemed SRR Wi W U1 s B, et ok, faeme v / favdfoenay o
QU] IUYTH AT /qH B MM & qIg fbar g |
foxia 99 2019—20 & RN S Y9 3R IAferd JITERTT B AT TR R 10 PRI SUF 99 fhU

ST |

|y &1, feafaemem & Rml d/9 &1 i SR # gxarfad © S8t AT B 37 Uae 9 smefed
DI g B, Alfd g8l [9vg W PR da &1 W FEr f6a1 ST A, S AN gdex [qwafderay a1 v
g | iy, gfe 9w 4fi R oRan 4 8, gae fog =8 4 &1 ggar o et aik Rep #oiie 9IS RMB) &
o & JIFER fedl o1 I W 99 fI9RT @ SR A & a_eR 9 Fged Suder wR1s ST |

yarafoa faam= deeh smu=

fadad &1 Ee 29 We 30 B A UG WY, S WRHR BT 97 99 & b I HRal 8, Sidfh IRHR
ERT AUl & JgAeT A Yo A g91g e, Yeee 91 g1 d1e ¥ g91¢ S dlel 9 37fal 37fciiR<h
SIEIEECEIFRv IR

fOegs &1 WS 31(2), AR & AT W, HAUd Bl ¥RH UG PRl © b 98 S s H Sfeaaiad
Al & e § UgAl IR IR B Adhd 8, deluRid, Y69a9 dfs g§RT U IfeAey Fenfd fey S |Jad €,
AR frd S Favd € 31aT S9H |8 IS @ off 9ad &,

s @1 Te 32 fawafdency & wifdexol o7 wie U™ oAl 8, @ 3199 &I & fofg der S9a gy
AT gRT FaRAT 7 B TS B,

U AT, e forg dfafdr, srearcer oik e 90 a €, 9 w1l wemafes faavor ofR uferar forw &
IHhd 2 3R 39 YR, fAfds Rkpal &1 TR = W0y &1 81T |

A, JergeE, dfa
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DELHI LEGISLATIVE ASSEMBLY, SECRETARIATS
NOTIFICATION
Delhi, the 3rd December, 2019
F.No. 21(47)/Skill Uni./2019/LAS-V1/Leg./2781—The following is pubulished for general information.—
BILL NO. 04 OF 2019

DELHI SKILL AND ENTREPRENEURSHIP UNIVERSITY BILL, 2019
(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on 03 December, 2019

A
BILL -2019

to provide quality education in applied sciences and skill education in various disciplines of education and to
take advantage of demographic dividend; design and impart skills oriented programmes to address the challenges of
developing, trained and employable human resource for national growth.

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the 70" Year of the
Republic of India as follows:-

1. Short title, extent and commencement :- (1) This Act may be called the Delhi Skill and Entrepreneurship
University Act, 2019.

2) It shall come into force on such date as the Government may, by notification in the official Gazette, appoint.
2. Definitions: - In this Act, unless the context otherwise requires -
(a) “Academic Council” means the Academic Council of the University;
(b) “Academic Staff”’ means such categories of staff as are designated by the Statutes to be the academic staff of

the University;

() “Board” means the Board of Management of the University;
(d) “Campus” means the unit established or constituted by the University for making arrangements for instruction,
or research, or both within the territorial jurisdiction of National Capital Territory of Delhi;
(e) “Competency” means the ability to use acquired knowledge and learning and development of character for
performing a job role successfully and efficiently;
®) ““Center” means the Center established or maintained by the University;
(g) “Certificate” means such award granted by Delhi Skills and Entrepreneurship University certifying that the
recipient has successfully completed a course of study as prescribed;
(h) “Chancellor”, “Vice Chancellor” and “Pro-Vice Chancellor” mean the Chancellor, the Vice Chancellor and
the Pro-Vice Chancellor of the University;
@) “Controller of Examinations” means Controller of Examinations of the University;
G “Controller of Finance” means Controller of Finance of the University;
k) “Court” means the Court of the University;
@ “Credit Framework” means the framework, developed by the University, built on measured units of
education, skills and learning credits for a student to achieve the competency for performing a job role successfully or
efficiently;
(m) “Curriculum package” means the competency based curriculum package consisting of syllabus, textbooks,

student’s manual, trainers guide, training manual, assessment and evaluation guidelines and all such material, including
electronic material, required to impart skills education and teaching to prepare a student to acquire the performance
outcomes, skills and competencies required of a person engaged or likely to be engaged, in a particular job role;

(n) Dean, means the Dean of the University.

(o) “Degree” means any such degree, as may be specified by the University Grants Commission, by notification in the
Official Gazette, under section 22 of the University Grants Commission Act, 1956;

p) “Delhi” means the National Capital Territory of Delhi;

(@)  “Department” means an Academic Department within a Faculty;
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(r) “Diploma” means such award, not being a degree, granted by the University certifying that the recipient has
successfully completed a course of study as prescribed;

(s) “Employee” means any person appointed by the University;
® “Faculty” means a Faculty of Studies of the University;
(u)  “Finance Committee” means the Finance Committee of the University;

(v)  “Government” means Lieutenant Governor of the National Capital Territory of Delhi appointed by the President
under article 239 and designated as such under article 239 AA of the constitution;

(w)  “Hall” means a unit of residence or of corporate life for the students of the University;

(x) “Institution” means an academic institution established or maintained by the University;

(y) “Imstructors” means persons appointed specifically for imparting skills in their specialized zones;
(z) “Misconduct” means a misconduct prescribed by the Statutes and the Ordinance;

(aa) “National Occupational Standards” means National Occupational Standards developed by Sector Skill Councils
concerned and defines the measurable performance outcomes, skills and competencies required of a person engaged or
likely to be engaged, in a particular job role forming the benchmarks for education, training or recruitment for particular
employments;

(ab) “National Skill Development Agency” means the National Skill Development Agency notified as such by the
Central Government;

(ac) “National Skill Development Corporation: means National Skill Development Corporation notified as such by
the Central Government;

(ad) “National Skill Qualification Framework” means the qualifications assurance framework for skills, notified as
such by the Central Government, based on national principles, organizing qualifications according to a series of levels of
knowledge and skills defined in terms of learning outcomes regardless of how such knowledge, skills or competency is
required;

(ae) “Notification’” means a notification published in the official Gazette;
(af) “Proctor” means the Proctor of the University;
(ag) “Prescribed” means prescribed by the Statutes or Ordinances or Regulations made under this Act;

(ah) “Registrar” means the Registrar of the University;
(ai) “School” means a School of Studies of the University;

(aj) “Skills” means the qualification and competency achieved through education and learning for performing a job
role successfully and efficiently;

(ak) “Staff” means all teaching and non-teaching staff of the University;
(al) “Statutes”, “Ordinances” and “Regulations” mean the Statutes, Ordinances and Regulations of the University;

(am)  “Teachers” means professors, associate professors, assistant professors and such other persons as may be
appointed for imparting instruction, teaching or conducting research in the University, or in any institution/centre
maintained by the University and are designated as teachers by the Statutes;

(an) “University” means the Delhi Skill and Entrepreneurship University as incorporated under this Act;

(ao) “University Grants Commission” means University Grants Commission established under the University
Grants Commission Act, 1956.

3. Incorporation of the University:-(1) With effect from such date as the Government may, by notification in the
official Gazette, appoint, there shall be established a University by the name of the Delhi Skill and Entrepreneurship
University, comprising of the Chancellor, the Vice Chancellor, the Pro-Vice Chancellors, the first members of the
Court, the Board of Management, the Academic Council and the Finance Committee of the University and all such
persons as may hereafter be appointed to such office or as members so long as they continue to hold such office or
membership;

2) The University shall be a body corporate with the name aforesaid having perpetual succession and a common
seal with power, subject to the provisions of this Act, to acquire, hold and dispose of property and to contract and may,
by the said name, sue or be sued;

Provided that the land acquired and building constructed with the assistance of the Government shall not be disposed
without the prior approval of the Government.
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3) The University shall be a Centre for excellence engaged in teaching and research in emerging areas of higher
education with focus on but not restricted to Engineering, Technology, Sciences, Humanities and Social Sciences and
Management and shall promote inter-disciplinary education and research to achieve excellence in these and committed
fields;

4. Jurisdiction:- Save as otherwise provided by or under this Act, the limits of the area within which the
University shall exercise its powers, shall be that of the National Capital Territory of Delhi;

5. Objects of the University:- The objects of the University shall be -

(a) to establish as a world class institution of quality in applied sciences andskills education recognized by industry,
nationally and internationally;

(b) to develop employable human resource and assist in placement for the growth and development of economy;

() to train persons in the field of applied sciences and skill proficiencies and competencies at different levels
designed on principles of applied sciences and skills education;

(d to establish the world class standards of training, teaching and integrated research;

(e) to provide opportunities for flexible learning systems and provide a platform for life long learning in applied

sciences and skill development;

®) to develop linkages with industries to provide applied sciences and skills education as per their requirements and
expectations;

(2) to design and implement applied sciences oriented programmes jointly with industries;

(h) to promote entrepreneurship development initiatives and to create inspiring ecosystem for experimenting ideas;
6)) to ignite the spirit of innovation, creativity and experimentation;

)] to maintain transparency of highest order in matters of admission, appointments, evaluation, accreditation,
administration and finance;

&) to set up business incubators, technology transfer company and innovation foundations;

@ to publish books, journals, periodicals, reports, scholarly articles in such areas as prescribed;

(m) to do all such things as are incidental, necessary or conducive to the attainment of all or any of the objects of the
University;

6. Powers and functions of the University:- The University shall have the following powers and perform the
following functions, namely:-

(6] to comply with the National Skills Qualification Framework &the framework applicable to courses of applied
sciences;

(i1) to have autonomy in financial, administrative and academic matters in regard to the attainment of its objects;
(ii1) to develop credit framework in accordance with the National Occupational Standards developed by such bodies

as may be specified, by or under, the National Skills Qualification Framework and framework applicable to courses of
applied sciences;

@iv) to develop curriculum packages for each level and each skill as may be defined, by or under, the National Skills
Qualification Framework and framework applicable to courses of applied sciences;

) to define norms and parameters of applied sciences, skills education, teaching and instruction, consistent with
the credit framework and curriculum packages, in such skills and allied areas as the University may deem fit;

(vi) to impart instruction in accordance with the credit framework and curriculum packages, in such skills and allied
areas of applied science, as the University may deem fit, for the dissemination of knowledge and skills training and
consistent with its objects;

(vii) to impart instruction in such branches of learning, other than skills, consistent with its objects, as the University
may, from time to time, determine;

(viii)  to award degrees, diplomas, certificates and other distinctions that conform to the provisions of the University
Grants Commission Act, 1956, or the National Skills Qualification Framework, as the case may be;

(ix) to define norms of examination or any other measure of assessment of knowledge and competency of a student
or, or admission to the University;

x) to conduct examinations or other assessments of knowledge or competency, or accredit the examination or other
assessment systems of institutions of skills education, as the University may, from time to time, determine;
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(xi) to recognize industries for purposes of practical training of students in skills and to define norms for recognition
of competency attained by a student in such practical training in industry for the purpose of earning credits;

(xii) to define norms and measures of assessment for recognition or prior learning and competency in skills, based on
relevant experience at work or in industry; and to assign credits for such prior learning or competency in accordance with
the credit framework;

(xiii)  to lay down norms for transfer of credits to promote new learning opportunities without compromising on
learning outcomes;

(xiv)  to institute education in applied sciences, skills education, teaching or other academic positions, required by the
University, with such qualifications and designations as it may deem fit, and to appoint persons on tenure, term or
otherwise to such positions;

(xv) to appoint persons working or having significant experience or working, in any other University or educational
institution or any industry, possessing the required knowledge or competency, as adjunct, guest or visiting faculty of the
University on such terms and for such duration as University may decide;

(xvi)  to lay down parameters for assessment and accreditation of courses of applied sciences, skill educators and
training providers in accordance with the norms specified by or under the National Skills qualification Framework, or in
their absence, such norms as may be determined by the University;

(xvii) to create administrative and other posts and to make appointments thereto;

(xviii) to determine, specify and receive payment of fees and other charges, as the University may deem fit, from
students and any other person, institution, industry or body corporate for instructions and other services, including
training, consultancy and advisory services, provided by the University;

(xix)  to establish and maintain such infrastructure, including campuses and training centres within its territorial
jurisdictions, as may be necessary for attainment of its objects;

(xx) to undertake, or cause to be undertaken, such studies for assessment of courses, skill needs as may be required in
the future and to prepare and maintain a database of courses of applied sciences, skills assessment and requirements in
terms of the emerging employment market in Delhi, nationally or internationally, as the case may be, relevant to the
instructions imparted or proposed to be imparted in the University;

(xx1) to institute and award fellowships, scholarships, exhibitions, prizes and medals;

(xxii)  to collaborate with any other university or institution in offering joint degree programmes for bridging,
education in applied sciences, skill education with higher education;

(xxiii) to partner with institutions and industries for creating and operating centres and programmes.

(xxiv) to promote international collaboration in applied sciences and skills education with institutions of applied
sciences for the purpose of developing competency, knowledge and ability to global standards;

(xxv) to promote a spirit of entrepreneurship in skills amongst youth;

(xxvi) to establish, maintain institutions, centres, campuses and such other centres of education, research, training and
extension as deemed appropriate by the University;

(xxvi) to determine mode and standards for admissions to the University which may include examinations, evaluation
or any other method of selection;

(xxvii) to establish, maintain and manage halls, hostels, residences etc for the residence of , staff, students and scholars;

(xxviii) to prescribe, regulate and enforce the discipline and conduct of students of the University and to make
arrangements for promoting their health, welfare and cultural and corporate life;

(xxix) to regulate the work and conduct of employees of the University and take such disciplinary measures in this regard
as may deem necessary;

(xxx)  to make arrangements for promoting the health and general welfare of employees of the University;

(xxxi) to create any Reserve Fund, Insurance Fund or any other special Fund whether for depreciation or for repairing,
improving, extending or maintaining any of the properties or rights of the University and/or for recoupment of wasting
assets and for any other purposes for which the University deems it expedient or proper to create or maintain such Funds;

(xxxii) to draw, make, accept, endorse and discount cheques, notes or other negotiable instruments;

(xxxiii) to receive benefactions, donations and gifts from persons and organizations and to name, after them, such chairs,
institutions, buildings and the like as the University may determine, whose gift or donation to the University is worth
such amount as the University may decide;
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(xxxiv) to acquire by gift, purchase, exchange, lease, hire or otherwise howsoever any movable or immovable property
which may be necessary or convenient for the purpose of the University and to build, construct, improve, alter, demolish,
repair and maintain such buildings, works and constructions as may be necessary for carrying out the objects of the
University;

(xxxv)to borrow money, with the approval of the Government, for the purpose of the University;

(xxxvi) to assess the needs in terms of subjects, fields of specialization, levels of education and training of technical and
other manpower, both on short and long term basis, and to initiate necessary programmes to meet those needs;

(xxxvii) to initiate measures to enlist the cooperation of the industry and other expert agencies to provide
complementary facilities;

(xxxviii)to prescribe code of ethics, code of conduct and disciplinary rules for its employees and Code of Discipline for
the students. However, the disciplinary rules for the employees should be on the line of conduct rules and disciplinary
rules applicable to employees of Government; and

(xxxix) to do all such things as may be necessary, incidental or conducive to the attainment of all or any of the objects of
the Skills University.

7. University open to all classes, castes and creed:- (1) The University shall be open to persons of either sex or
whatever race, creed, caste or class, to be admitted as student of the University or to graduate thereat and it shall not be
lawful for the University to adopt or impose on any person any test whatsoever of religious belief or profession or
political opinion in order to entitle them to be admitted as students of the University, in order to entitle them to be
appointed as a teacher of the University or to hold any office therein.

2) Nothing in this section shall be deemed to prevent the University from making any special provision for the
appointment or admission of women or of persons belonging to the weaker sections of the Society, and in particular, of
persons belonging to the Scheduled Castes and the Scheduled Tribes; and physically challenged. However, the provision
prevalent in the Government of National Capital Territory of Delhi such instructions will be followed;

8. Training and Teaching in the University:- (1) The training and teaching in connection with the degree,
diploma and certificate programmes of the University shall be conducted in accordance with the Ordinances and
Regulations;

2) The courses and curricula and the authorities responsible for organizing the training and teaching of such
courses and curricula shall be as prescribed by the Ordinances;

9. Visitor of the University:- (1) The President of the Republic of India shall be the Visitor of the University.

2) Any dispute arising between the University and any other University established by law in Delhi, may be
referred to the Visitor whose decision shall be final and binding on the parties.

10. Chancellor of the University:- (1) The Lieutenant Governor of the National Capital Territory of Delhi shall be
the Chancellor of the University;

(2)  The Chancellor shall, if present, preside over the convocation of the University for conferring degrees;

3) The Chancellor may cause an inspection to be made by such person or persons as he may direct, of the
University, its buildings, libraries and equipment and of any institution maintained by the University, and also of the
examinations, teaching and other work conducted or done by the University and cause an inquiry to be made in the like
manner in respect of any matter connected with the administration and finances of the University;

“) The Chancellor may offer such advice to the University as he may deem fit with reference to the result of such
inspection or inquiry;

5) The University shall communicate to the Chancellor the action taken or proposed to be taken on such advice;

(6) The Chancellor may invite a person or persons of eminence to advise the University in relation to affairs of the
University as and when he deems it necessary.

11. Officers of the University:- The following shall be the officers of the University;
(a) the Vice-Chancellor;
(b) the Pro Vice-Chancellors;
(c) the Deans;
(d) the Registrar;
(e) the Controller of Examinations;

® the Controller of Finance; and
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(2) such other officers as may be declared by the Statutes to be the officers of the University;

12. Vice-Chancellor of the University:- (1) The Vice-Chancellor shall be a person of eminence having rich
administrative and academic experience;

2) The Vice-Chancellor will be appointed by the Chancellor of the University

3) The Vice-Chancellor shall be the principal academic and executive officer of the University and shall be
responsible for proper administration of the University and for imparting instruction and maintenance of discipline
therein and give effect to the decisions of all the authorities of the University and all other staff of the University shall be
subordinate to him;

“) The Vice-Chancellor shall have the power to delegate some of his powers to any of his subordinates under
intimation to Board of Management;

(®)] In case the Vice-Chancellor is on leave, in his absence, Pro-Vice Chancellor as nominated by the Vice-
Chancellor or in his absence, a Dean of the University as nominated by the Vice-Chancellor shall perform the functions
of Vice-Chancellor;

6) In the event of the post of the Vice-Chancellor remaining vacant for any reason, it shall be open to the
Chancellor to authorize a senior regular Professor in the service of the University to exercise such powers, functions and
duties of the Vice-Chancellor as the Chancellor may deem fit;

@) The Vice-Chancellor shall have the power of the Secretary of Government for purposes of rules in the account
code, the Fundamental and Supplementary Rules and other Rules of the Government in so far as they are applicable or
may be made applicable to the conduct of the business of the University, subject to the additional power that may be
delegated by the Board of Management from time to time;

8) The Vice-Chancellor shall have the power to incur expenditure in accordance with the procedures as may be
prescribed by the Board of Management, subject to the budget provisions made for the specific purpose and for
expenditure charged on works the Vice-Chancellor shall have the powers of the Chief Engineer and the Superintending
Engineer as per CPWD Works Manual till such time these posts are created and filled up;

) The Vice-Chancellor shall have the power to re-appropriate funds with respect to different items constituting the
recurring budget up to a prescribed limit as prescribed by the Board of Management for each item provided that such re-
appropriation will not involve any liability in future years, every such re-appropriation shall, be compulsorily reported to
the Board of Management, in the next meeting;

(10) The Vice-Chancellor shall have the power to write off irrecoverable losses upto prescribed limit of Government
Rules/ norms of irrecoverable value of stores lost or rendered unserviceable due to fair wear and tear according to the
powers vested in Head of Department of Government, as per Government rules/norms, and subject to such stipulations as
may be made by the Board of Management, from time to time;

an The Vice-Chancellor shall have the power to employ technicians, workmen and administrative and management
staff reporting to the academicians paid from contingencies involving emoluments not exceeding the approved rates of
the Government, and the said staff should only be engaged against the vacant sanctioned posts;

(12) The Vice-Chancellor shall have the power to send members of the staff for training or for a course of instruction
or to attend any conference or symposium or workshop within India or abroad and pay the registration fees and sanction
expenditure of the concerned staff:

»  Provided that his own travel outside India for any of the above purposes/ official duty would have to
be sanctioned by the Chancellor before the journey:

»  Provided that Vice Chancellor can approve his own travels within India for the same purposes.

(13) The Vice-Chancellor shall have the power to sanction remission or reduction of rents for buildings rendered
wholly or partially unsuitable on the recommendation of the Finance committee;

14) The Vice-Chancellor shall have the power to sanction temporary allocation of any building for any purpose
other than that for which it was constructed; but in any case it will not be for commercial use;

(15) The Vice-Chancellor may, at his discretion, constitute such Committees as he may consider appropriate;

(16) In emergent cases, the Vice-Chancellor may exercise all the powers of the Board of management, Senate and
Finance Committee and put up in the respective Bodies of the action taken in the next meeting;

> Provided that if authority concerned is of the opinion that such action ought not to have been taken, it
may refer the matter to the Chancellor, whose decision thereon shall be final;

> Provided that any person in the service of the University who is aggrieved by this action taken by the
Vice-Chancellor under this sub-section shall, have the right to appeal against such action to the Board of
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Management within sixty days from the date on which such action is communicated to him and
thereupon the Board of Management may, confirm, modify or reverse the action taken by the Vice-
Chancellor;

an The Vice-Chancellor shall exercise such other powers and perform such other functions as may be prescribed by
the Statutes and the Ordinances;

13. Pro Vice-Chancellors of the University- (1) Every Pro Vice-Chancellor shall be appointed by Board of
Management (BOM) in such manner, on such emoluments and other conditions of service, and shall exercise such
powers and perform such functions, as may be prescribed;

2) The Pro Vice-Chancellors shall perform such duties and exercise such functions and powers as the Vice-
Chancellor may specify generally or in individual cases and shall assist the Vice-Chancellor on academic and
administrative matters;

3) The term of the Pro Vice-Chancellors shall be co-terminus with the term of Vice-Chancellor;

14. The Deans:- Every Dean shall be appointed in such manner, and shall exercise such powers and perform such
duties as may be prescribed;

15. The Registrar- (1) The Registrar shall be appointed by Board of Management (BOM) in such manner, on such
emoluments and other conditions of service, and shall exercise such powers and perform such functions, as may be
prescribed;

2) The Registrar empowered by the Board of Management shall have the power to enter into and sign agreements
and legal documents and authenticate records on behalf of the University;

3) The Registrar shall act as the custodian of records;

16. Controller of Examinations - The Controller of Examinations shall be appointed by the Board of Management
in such manner, on such emoluments and other conditions of service, and shall exercise such powers and perform such
functions as may be prescribed;

17. The Controller of Finance -The Controller of Finance shall be appointed by Board of Management (BOM) in
such manner, on such emoluments and other conditions of service and shall exercise such powers and perform such
duties as may be prescribed;

18. Other officers:- The manner of appointment, emoluments, powers and duties of the other officers of the
University shall be such as may be prescribed;

19. Authorities of the University:- The following shall be the authorities of the University, namely:-
€))] The Court;
2) The Board of Management;
3) The Academic Council;
@ The Finance Committee; and
5) Such other authorities as may be declared by the Statutes to be the authorities of the University;

20. The Court:-(1) The Court shall be the supreme authority of the University and shall consist of the following
persons namely:-

(a) Chancellor, who shall be the chairperson;
(b) Minister of Training& Technical Education of the Government (ex-officio);
(© Vice-Chancellor (ex-officio);

(d) Pro Vice-Chancellors (ex-officio);

(e) Principal Secretary/Secretary (Training and Technical Education) of the Government (ex-officio);

®) Principal Secretary/Secretary (Higher Education) of the Government (ex-officio);

(2) Principal Secretary/Secretary (Finance) of the Government (ex-officio);

(h) Two eminent persons in the disciplines of engineering, technology, sciences, humanities, social
sciences and management, nominated by the Government;

@) One representative of alumni of the University to be nominated by the Vice-Chancellor for a period of
two years;

)] Four Deans of the University as nominated by the Vice-Chancellor;
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&) Two Heads of Departments as nominated by the Vice-Chancellor;

@ A member of non-teaching staff to be nominated by Vice-Chancellor by rotation for a tenure of one
year;

(m) Registrar - Member-Secretary (ex-officio);

(2)  The term of office of the nominated members of the Court, other than ex-officio members, shall be three years;

3) Where a person has become a member of Court by reason of the office or appointment he holds, his membership
shall terminate when he ceases to hold that office or appointment;

@ A member of the Court shall cease to be a member if he resigns or becomes of unsound mind, or becomes
insolvent or is convicted of a criminal offence involving moral turpitude;

5) A member shall also cease to be member if he accepts a full time appointment in another University, or if he not
being an ex-officio member fails to attend three consecutive meetings of the Court;

(6) A member of the Court, other than an ex-officio member, may resign his office by a letter addressed to the
Chancellor and such resignation shall take effect as soon as it has been accepted by him;

@) Any vacancy in the Court shall be filled by nomination by the respective nominating authority and on expiry of
the period of the vacancy such nomination shall cease to be effective;

21. Powers, functions and meetings of the Court- (1) Subject to the provisions of this Act, the Court shall review,
from time to time, the broad policies and programmes of the University and suggest measures for improvement and
development of the University, the Court shall have the following other powers and functions namely:-

(a) to consider the broad policies or any proposed modification thereof by the Board of Management;
(b) to advice the Chancellor in respect of any matter which may be referred to it for advice; and
(© to perform such other functions as may be prescribed.
2) The Court shall ordinarily meet at least once in every calendar year, and that meeting of the Court shall be

called by the Registrar with the approval of the Chancellor;

3) For every meeting of the Court, normally fifteen days notice shall be given;
“4) One half of the members existing on the rolls of the Court shall form the quorum;
5) Each member shall have one vote and if there be equality of votes on any question to be determined by the

Court, Chairperson of the Court shall, in addition, have a casting vote;

(6) In case of difference of opinion among the members, the opinion of the majority shall prevail;

22, The Board of Management-(1) The Board of Management shall be the principal executive authority of the
University and, as such, shall have all powers necessary to administer the University subject to the provisions of this Act
and the Statutes made there under, and may make Ordinances and Regulations for that purpose and also with respect to
matters provided hereunder;

2) The Board shall consist of the following persons, namely —
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(a) Vice-Chancellor Chairperson (ex-officio);

(b) Pro Vice-Chancellors (ex-officio);

© Two eminent persons from the disciplines of engineering, technology, science, humanities, social
sciences and management to be nominated by the Government on the recommendations of the Vice-
Chancellor;

(d) Two eminent persons from the Industries or Organizations to be nominated by the Government on the

recommendations of the Vice-Chancellor;
(e) A representative of University Grants Commission (UGC);

® A representative of All India Council for Technical Education (AICTE);

(2) Principal Secretary or Secretary, Technical Education of the Government (ex-officio);
(h) Principal Secretary or Secretary, Finance of the Government (ex-officio);
@) Principal Secretary or Secretary, Higher Education of the Government (ex-officio);
G Four Deans of the University as nominated by the Vice-Chancellor;
&) One person of eminence who is alumni, as nominated by the Vice- Chancellor;
@ Two Heads of Departments as nominated by the Vice-Chancellor;
(m) Registrar — Member-Secretary (ex-officio);
3) Where a person has become a member of the Board by reason of the office or appointment he holds, his

membership shall terminate when he ceases to hold that office or appointment;

@ The term of office of the nominated members of the Board, other than ex-officio members, shall be three years
but they are eligible for re-nomination for maximum of total two tenures;

(®)] A member of the Board shall cease to be a member, if he resigns or becomes of unsound mind, or becomes
insolvent or is convicted of a criminal offence involving moral turpitude; A member, who is employee of the University
shall also cease to be member, if he accepts a full time appointment in another University or if he not being an ex-officio
member, fails to attend three consecutive meetings of the Board without taking prior approval of the Vice-Chancellor;

(6) A member of the Board, other than an ex-officio member may resign from his office by a letter addressed to the
Chairperson, Board of Management and such resignation shall take effect, as soon as, it has been accepted by him;

@) Any vacancy in the Board shall be filled by nomination by the respective nominating authority and on expiry of
the period of the vacancy such nomination shall cease to be effective;

23. Powers, functions and meetings of the Board of Management-(1) The Board shall have the following powers
and functions, namely:-

(6))] to consider and pass resolutions on the annual report and the annual accounts of the University and the report of
its auditors on such accounts;

(ii) to exercise all financial powers and manage and regulate the finances, accounts, investment, properties, business
and all other administrative affairs of the University and for the purpose, constitute committees and delegate the powers
to such committees or such officers of the University as it may deem fit;

(ii1) to invest any money belonging to the University, including any unapplied income in securities as it may, from
time to time, think fit, on the advice of Finance Committee, except land acquired or buildings constructed with the
assistance of the Government, in which cases, the prior approval of the Government shall be required;

@iv) to enter into, vary, carryout and cancel contracts on behalf of the University and for that purpose to appoint
such officers as it may think fit;
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) to provide the buildings, premises, furniture, computers and apparatus and other means needed for carrying on
the work of the University;

(vi) to entertain, adjudicate upon, and if it thinks fit, to redress any grievances of the officers, the teachers, the
students and the employees of the University;

(vii) to create posts of all Groups on the recommendation of Senate and appoint persons to academic as well as
other posts in the University;

(viii)  to select a common seal for the University;

(ix) to lay down policy guidelines for admitting “Foreign students, Persons of Indian Origin (PIOs), the Non-
Resident Indians (NRIs) and sponsored students” as supernumerary against higher fee prescribed by it from time to time;

x) to exercise such other powers and to perform such other duties as may be considered necessary or imposed on it
by or under this Act;

) (a) The Board shall meet at least, three times in a year and not less than fifteen days notice shall be given
for such meetings;

(b) The meetings of the Board shall be called by the Registrar under instructions of the Vice-Chancellor or
at the request of not less than eight members of the Board;

(c) One half of the members of the Board shall form the quorum at any meeting;

(d) In case of difference of opinion among the members, the opinion of the majority shall prevail;

(e) Each member of the Board shall have one vote and if there be equality of votes on any question to be
determined by the Board, the Chairperson of the Board or, as the case may be, the member

presiding over that meeting shall, in addition, have a casting vote;

®) Every meeting of the Board shall be presided over by the Chairperson, Board of Management, who
shall be the Vice-Chancellor of the University. In the absence of the Vice-Chancellor, a senior-most
Pro-Vice-Chancellor shall preside over the meeting of Board of Management, and if there is no Pro-
Vice-Chancellor in the University, senior-most Dean shall preside over the meeting;

(2) In emergent cases, the Chairperson may exercise the powers of the Board of Management and inform
the Board of the action taken by him in good faith for its ratification in the next meeting of the Board
and the Board may either ratify the decision of the Chairperson or accept it with modifications or
reject it and in the event of modification or rejection of the decision of the Chairperson by the Board,
such decision shall stand modified or rejected, as the case may be, retrospectively i.e., from the date of
implementation of such decision of the Chairperson;

(h) If urgent action by the Board becomes necessary, the Chairperson, Board of Management, may permit
the business to be transacted by circulation of papers to the members of the Board, and the action so
proposed to be taken shall not be taken unless agreed to by a majority of members of the Board and the
action so taken shall be forthwith intimated to all the members of the Board and in case the authority
concerned fails to take a decision, the matter shall be referred to the Chancellor, whose decision shall
be final;

24, The Academic Council:- (1)The Academic Council shall be the principal academic body of the University and
shall, subject to the provisions of this Act, the Statues and the Ordinances, have the control and regulation of, and be
responsible for, the maintenance of standards of instruction, education and examination within the University and shall
exercise such other powers and perform such other duties as may be conferred or imposed upon it by the Statutes;

2) The Academic Council shall have the right to advise the Board of Management on all academic matters;
3) The constitution of the Academic Council and the term of office of its members shall be as under:-
(a) Chairperson: Vice-Chancellor of the University (ex-officio) ;

(b) Pro Vice-Chancellors (ex-officio);

(©) Four persons, who are not employees of the University to be co-opted by the Academic Council on the
recommendations of the Vice-Chancellor from amongst educationists, scientists or engineers of repute;

(d) A nominee of the University Grants Commission;

(e) A nominee of the All India Council for Technical Education;

®) A representative of Industries, as nominated by the Vice-Chancellor;

(2) All Deans of the University;
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(h) Four Heads of Departments as nominated by the Vice-Chancellor;
@) Four Professors of the University as nominated by the Vice-Chancellor;
Q) One Associate Professor and one Assistant Professor as nominated by the Vice-Chancellor;
k) Controller of Examinations;
@ One person of eminence who is alumni, as nominated by the Vice-Chancellor;
(m) Two Student representatives as nominated by the Vice-Chancellor; and
(n) Registrar- Member- Secretary (ex-officio).
@ The term of the members of the Academic Council, other than ex-officio members, shall be three years except

the student representative, in which case the tenure will be for one year;

25. Powers, Functions and Meetings of the Academic Council-(1)subject to the provisions of this Act, Statutes,
Ordinances and Regulations and overall supervision of the Board, the Academic Council shall manage the academic
affairs and matters in the University and in particular shall have the following powers and functions, namely:-

@
(i)

(iii)

(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)

(xv)

(xvi)

@ O

(i)

(iii)

to report on any matter referred or delegated to it by the Board;

to make recommendations to the Board with regard to the creation, abolition or classification of
teaching posts in the University and the emoluments payable and the duties attached thereto;

to make recommendations to the Board with regard to the creations and abolition of various faculties of
studies and academic Departments;

to promote research within the University and to require from time to time, report on such research;
to consider proposals submitted by the teachers on the academic activities;
to lay down policies for admissions to the University;

to recognize diplomas and degrees of other Universities and Institutions and to determine their
equivalence in relation to the diplomas and degrees of the Universities;

to fix, subject to any conditions accepted by the Board, the time, mode and conditions of the
competition for Fellowship, Scholarship and other prizes and to recommend for award of the same;

to appoint examiners and moderators, and if necessary to remove them and to fix their fees,
emoluments, travelling and other allowances and expenses;

to recommend arrangements for the conduct of examinations and the dates for holding them;

to declare and review the result of the various examinations or to appoint committees or officers to do
so, and to make recommendations regarding the conferment or grant of degrees, honors, diplomas,
licenses, titles and marks of honor;

to recommend stipends, scholarships, medals and prizes and to make other awards in accordance with
the regulations and such other conditions as may be attached to the awards;

to approve or revise the syllabus for the prescribed courses of study and lists of prescribed or
recommended text books and to decide for publishing of books by the University;

to approve such forms and registers as are from time to time, required by the ordinances and
regulations;

to formulate, from time to time, the desired standards of education to be adhered in drawing up the
curriculum and syllabi for being taught in the University;

to perform, in relation to academic matters, all such duties and to do all such acts as may be necessary
for the proper carrying out of the provisions of this Act and the Ordinances and Regulations made
there under;

The Academic Council shall meet as often as may be necessary, but not less than three times, during an
academic year;

One half of the existing members of the Academic Council shall form the quorum for a meeting of the
Academic Council;

In case of difference of opinion among the members, the opinion of the majority shall prevail;
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@iv) Each member of the Academic Council, including the Chairperson of the Academic Council, shall have
one vote and if there be an equality of votes on any matter to be determined by the Academic Council,
the Chairperson shall in addition, have a casting vote;

v) Every meeting of the Academic Council shall be presided over by the Vice-Chancellor and in the
absence of Vice-Chancellor, the Pro-Vice Chancellor as nominated by the Vice-Chancellor, will
preside the meeting and in his absence, senior most Dean will preside over the meeting;

(vi) If urgent action by the Academic Council becomes necessary, the Chairperson of the Academic
Council may permit the business to the transacted by circulation of papers to the members of the
Academic Council and the action proposed to be taken shall not be taken unless agreed to, by a
majority of the members of the Academic Council, and the action as taken shall forthwith be intimated
to all the members of the Academic Counciland in case the authority concerned fails to take a decision,
the matter shall be referred to the Chancellor whose decision shall be final.

26. The Schools of Studies:-(1)There shall be such number of the Schools of Studies as the University may
determine from time to time.

2) The constitution, powers and functions of the Schools of Studies shall be such as may be prescribed.
27. The Finance Committee- (1) There shall be a Finance Committee consisting of the following;
@) Vice-Chancellor Chairperson (ex-officio);
(i1) Principal Secretary/Secretary (Training & Technical Education) of the Government or his nominee
(ex-officio);
(iii) Principal Secretary/Secretary (Finance) of the Government or his nominee, (ex-officio);
@iv) Principal Secretary or Secretary (Planning)/Director Planning of the Government or his nominee, (ex-
officio);
) Principal Secretary or Secretary (Higher Education) of the Government or his nominee;
(vi) Pro-Vice Chancellors (ex-officio);
(vii) Registrar (ex-officio);

(viii)  Two other members nominated by the Board from amongst its members of whom at least one should
not be an employee of the University;

(ix) Controller of Finance - Member-Secretary (ex-officio);
2) The term of the members of the Finance Committee other than the ex-officio members, shall be three years;
3) The functions and duties of the Finance Committee shall be as follows:-
(a) to examine and scrutinize the annual budget of the University and to make recommendations on financial
matters to the Board of Management;
(b) to consider proposals for new expenditure and to make recommendations to the Board of Management;
() all proposals relating to revision of grades, up gradation of the pay-scales and those items which are not

included in the budget, shall be examined by the Finance Committee before they are considered by the Board of
Management;

(d to consider the annual accounts and the financial estimates of the University prepared by the Controller of
Finance and laid before the Finance Committee for approval and thereafter submitted to the Board of Management;

(e) the Finance Committee shall fix the limits for the total recurring and non-recurring expenditure for the year,
based on income and resources of the University, and no expenditure shall be incurred by the University in excess of the
limits so fixed, without the approval of the Finance Committee;

®) to give its views and to make recommendations to the Board of Management on any financial question affecting
the University either on its own initiative or on reference from the Board of Management;

(2) to recommend the investment of any money belonging to the University, including any unapplied income, in
such securities as it may, from time to time, think fit, or in the purchase or immovable property in India, with the like
power of varying such investments from time to time.

“4) The Finance Committee shall meet, at least, four times in a year; five members of the Finance Committee shall
form the quorum at any meeting;
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5) In case of difference of opinion among the members, the opinion of the majority of the members present shall
prevail;

28. Other Authorities:- The constitution, powers and functions of the other authorities which may be declared by

the Statutes to be the authorities of the University, shall be such as may be prescribed;

29. Statutes:- Subject to the provision of this Act, the Statutes may provide for all or any of the following matters,

namely-

(a) the constitution, powers and functions of the authorities and other bodies of the University, as may be found

necessary to be  constituted from time to time;

(b) the selection and continuance in office of the members of the authorities and bodies of the University, the
filling up of vacancies of members and all other matters relating thereto which the university may deem necessary or
desirable to provide;

(c) the appointing and disciplinary authorities for all Group employees teaching and non-teaching employees of the
University;
(d) the composition of Selection Committees for direct recruitment in respect of Group A (teaching and non-

teaching) and other services for all Groups A, B and C teaching and non-teaching employees of the University;

(e) terms and conditions for continuation of the teachers and other employees in the employment shall be such as
may be prescribed;

®) the manner of appointment of the officers of the University, terms and conditions of their service, their powers
and duties and emoluments;

(2) the manner of appointment of the teachers of the University, other academic staff, and other employees and their
emoluments;

(h) the manner of appointment of teachers and other academic staff working in any other University/Industry for a
specified period for undertaking a joint project, their terms and conditions of service and emoluments;

i) the terms and conditions of service of the teachers and other members of the academic staff appointed by the
University;

Q) the terms and conditions of other employees appointed by the University;

&) the constitution of the pension or the provident fund and the establishment of an insurance scheme for the

benefit of the employees of the University;

@ the principles governing the seniority of employees of the University;

(m) the procedure for any appeal by an employee or a student of the University;

(n) conferment of honorary degrees;

(0) institution of fellowships, scholarships, studentship, medals, prizes and other incentives;

(p) maintenance of discipline among the employees of the University;

) establishment of chairs, schools and institutions;

() management, supervision and inspection of institutions and centers established and maintained by the
University;

(s) the delegation of powers vested in the authorities or the officers of the University;

(1) all other matter which, by or under this Act, are to be, or may be, provided for by the Statutes;

30. Statutes how made:- (1) The first Statutes shall be those made by the Government with the prior approval of

the Chancellor within sixty days of the commencement of this Act.

2) The Board may, from time to time, make new or additional Statutes or may amend or repeal the Statutes referred
to in sub-section (1):

Provided that the Board shall not make, amend or repeal any Statutes affecting the status, powers or constitution of
any authority of the University until such authority has been given a reasonable opportunity of expressing its
opinion in writing on the proposed change and any option so expressed within the time specified by the Board
has been considered by the Board.

3) Every new Statute or addition to the Statutes or any amendment or repeal thereof shall require the approval of
the Chancellor, who may assent thereto or withhold his assent or remit it to the Board for reconsideration in the light of
the observations, if any, made by him.
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“4) A new Statute or a Statute amending or repealing an existing Statute shall not be valid unless it has received the
assent of the Chancellor, who will take into consideration the views of the concerned department while deciding the
matter.

31. Ordinances -(1) Subject to the provisions of this Act and the Statutes, the Ordinances may provide for all or
any of the following matters, namely:-

(a) the admission of students, the courses of study and the fees therefore, the qualifications pertaining to the
award of degrees and diplomas and other academic distinctions, the conditions for the grant of fellowship and awards
and the like;

(b) the conduct of examinations, including the terms and conditions of office and appointment of examiners;

() the conditions of residence of students and their general discipline;

(d) the management of institutions, schools and centers maintained by the University;

(e) the procedures for the settlement of disputes between the employees and the University, or between the students

and the University;

®) the procedures for the settlement of disputes between the employees and students;

(2) the procedure for any appeal by an aggrieved employee or a student;

(h) maintenance of discipline among the students of the University;

@) regulation of the conduct and duties of the employees of the University and regulation of the conduct of the

students of the University;

G the categories of misconduct for which action may be taken under this Act or the Statutes or the
Ordinances;

k) any other matter which, by or under this Act or the Statutes, is to be, or may be, provided for by the Ordinances.
2) The first Ordinances shall be made by the Vice-Chancellor with the prior approval of the Government and the

Ordinances so made may be amended, repealed or added to, at any time by the Board in such manner as may be
prescribed;

32. Regulations:- The authorities of the University may make regulations consistent with this Act, the Statutes and
the Ordinances, in the manner prescribed by the Statutes for the conduct of their own business and that of the
committees, if any, appointed by them and not provided for by this Act, the Statutes or the Ordinances.

33. Annual report:- (1) The annual report of the University shall be prepared and placed before the Board of
Management for approval, which shall include, among other matters, the steps taken by the University towards the
fulfilment of its objects.

2) The annual report so prepared shall be submitted to the Chancellor within 12 months from the date of
completion of the academic year.

3) A copy of the annual report, as prepared under sub-section (1), shall also be submitted to the Government
which shall, as soon as may be, cause the same to be laid before the Legislative Assembly of Delhi.

34. Annual accounts:- (1) The annual accounts and the balance sheet of the University shall be prepared and place
before the Finance Committee for approval and shall, at least, once every year at intervals of not more than fifteen
months, be audited by the Controller and Auditor General of India or such person or persons as he may authorize in this
behalf.

2) A copy of the annual accounts together with the audit report shall be submitted first to the Board of
Management and then to the Government along with the observations, if any, of the Board.

3) A copy of the annual accounts together with the audit report shall be as submitted to the Government which
shall, as soon as may be, cause the same to be laid before the Legislative Assembly of Delhi.

3s. Conditions of service of employee:- (1)  The University shall enter into a written contract of service with
every new employee of the University appointed, on regular basis or otherwise and the terms and conditions of the
contract shall not be inconsistent with the provisions of this Act, the Statutes and the Ordinances.

2) A copy of the contract referred to in sub-section (1) shall be lodged with the University and a copy thereof shall
also be furnished to the employee concerned.

36. Tribunal of Arbitration:- (1) Any dispute arising out of a contract of employment referred to in section 32
between the University and the employee shall be referred to a Tribunal of Arbitration which shall consist of one member
nominated by the Board of Management, one member nominated by the employee concerned and an arbitrator to be
nominated by the Chancellor.
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2) Every such reference shall be deemed to be a submission to arbitration on the terms of this section within the
meaning to the law of Arbitration as in force, and all the provisions of that law, with the exception of section 2 thereof,
shall apply accordingly.

3) The procedure for regulating the work of the Tribunal of Arbitration shall be such as may be prescribed by the
University.
4) The decision of the Tribunal of Arbitration shall be binding on the parties and no suit shall lie in respect of any

matter decided by the Tribunal.

37. Provident and Pension Funds:- The University shall constitute for the benefit of its employees such provident
fund and pension fund or provide such insurance scheme as it may deem fit in such manner and subject to such
conditions as may be prescribed.

38. Disputes as to the constitution of the University Authorities and Bodies:- If any question arises as to
whether any person has been duly appointed as, or is entitled to be, a member of any authority or other body of the
University, the matter shall be referred to the Chancellor with Board’s recommendations, whose decision thereon shall be
final.

39. Filling of casual vacancies:- All the casual vacancies among the members (other than ex-officio members) of
any authority or other body of the University shall be filled, as soon as may be convenient, by the person or body who
appoints, elects or co-opts the members whose place has become vacant and any person appointed, elected or co-opted to
a casual vacancy shall be a member of such authority or body for the residue of the term for which the person whose
place he fills, would have been a member.

40. Proceedings of the University authorities or bodies not invalidated by vacancies:- No act or proceedings
of any authority or other body shall be invalidated merely by reasons of the existence of any vacancy or vacancies among
its members.

41. Protection of action taken in good faith:- No suit or other legal proceeding shall lie in any court against the
University or against any authority, officer or employee of the University or against any person or body of persons acting
under the order or direction of any authority or officer or other employee of the University for anything which is in good
faith done or intended to be done in pursuance of the provision of this Act or the Statutes or the Ordinances.

42, Mode of proof of the University record:- A copy of any receipt, application, notice, order, proceedings,
resolution of any authority or committee of the University, or other documents in the possession of the University, or
any entry in any register duly maintained by the University, if certified by the Registrar so designed shall,
notwithstanding anything contained in the Indian Evidence Act, 1872 (1 of 1872) or in any other law for the time being
in force, shall be admitted as evidence of the matters and transaction specified therein, wherein, where the original
thereof would, if produced, have been admissible in evidence.

43. Power to remove difficulties:- If any difficulty arises in giving effect to the provisions of this Act, the
Government may, by order, published in the official Gazette, make such provisions, not inconsistent with the provisions
of this Act, as appear to it to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made under this section after the expiry of three years from the
commencement of this Act;

44, Transitional provisions:- Notwithstanding anything contained in the Act and the Statutes:-

(a) The first Vice-Chancellor, shall be appointed by the Chancellor and he shall be governed by the terms and
conditions of service specified by the Statute;

(b) The first Board of Management shall consist of not more than eleven members nominated by the Chancellor and
shall hold office for a term of three years;

45. Statutes and Ordinances to be published in the official Gazette and to be laid before the Legislature:- (1)
Every Statute and Ordinance made under this Act shall be published in the official Gazette.

2) Every Statute and Ordinance made under this Act shall be laid, as soon as may be after it is made, before
the House of the Legislative Assembly of Delhi while it is in session for a total period of thirty days which may be
comprised in one session or two or more successive sessions, and if, before the expiry of the session immediately
following the session or the successive sessions aforesaid, the House agrees in making any modification in the Statute
or the Ordinance or the House agrees that the Statute or the Ordinance, as the case may be, should not be made, the
Statute or the Ordinance shall thereafter have effect only in such modified form or be of no effect, as the case may be;
so, however, that any such modification or annulment shall be without prejudice to the validity of anything previously
done under that Statute or Ordinance as the case may be.

46. Honorary degree:- If not less than two-third of the members of the Senate recommend that an honorary degree,
or academic distinction be conferred on any person on the ground that he is, in their opinion, by reason of eminent



34 DELHI GAZETTE : EXTRAORDINARY PART IV]

attainment and position, fit and proper to receive such degree or academic distinction, the Chancellor may, by an order,
decide that the same may be conferred on the person recommended.

47. Withdrawal of degree or diploma:- (1) The Board may either on its own motion or on the recommendation
of the Senate, withdraw any distinction, degree, diploma or privilege conferred on, or granted to, any person, by a
resolution passed by the majority of the total membership of the Board present and voting at the meeting, if such person
has been convicted by a court of law for an offence, which, in the opinion of the Board, involves moral turpitude or if he
has been guilty of gross misconduct.

2) No action under sub-section (1) shall be taken against any person unless he has been given an opportunity to
show cause against the action proposed to be taken.

3) A copy of the resolution passed by the Board of Management shall be immediately sent to the person concerned.
“) Any person aggrieved by the decision taken by the Board of Management may appeal to the Chancellor within

thirty days from the date of receipt of such resolution.
5) The decision of the Chancellor in such appeal shall be final.

48. Discipline:- (1) The University shall maintain a strict discipline among students through its Proctorial Board in
a manner as may be prescribed.

49. Deemed validity of appointments:- Notwithstanding anything contained in any other law or instrument having
the force of law for the time being in force, the appointments made to any post in the University in accordance with the
Statutes, the Ordinances and the Regulations shall be deemed to be valid and in accordance with law.

50. Overriding effect:- The provisions of the Act, the Statutes, the Ordinances and the regulations made there
under shall have effect notwithstanding anything inconsistent contained therewith in any other law or instrument having
the force of law for the time being in force.

51. Sponsored Schemes:- Whenever the University receives funds from any Government, the University Grant
Commission or other agencies sponsoring a scheme to be executed by the University, notwithstanding anything in this
Actor the Statutes or the Ordinance made there under -

(a) the amount received shall be kept by the University separately from the University Fund and utilized only
for the purpose of the scheme; and

(b) the staff required to execute the scheme shall be recruited in accordance with the terms and conditions
stipulated by the sponsoring organization.

52. Power to issue directions:- The Chancellor may either suo moto or on the recommendation of the Government
may issue such directions as may be necessary or expedient in the interest of administration, financial or academic
functioning of the University and in particular to ensure peace and tranquillity in the University and to protect the
property of the University.

53. Power to annul the orders of the University:- The Government may, by order published in the official Gazette,
annul any order, notification, resolution or any proceedings of the University which, in its opinion, is not in conformity
with the provisions of this Act, or the Statutes, Regulations, or Ordinances or is otherwise inconsistent with the policy of
the Government:

Provided that before making any such order, the Government shall afford an opportunity to the University to be
heard against any such proposed action.

54. The cost of performance audit:-The Chancellor shall cause a performance audit of the University every five
years and the cost of performance audit shall be borne by the University;

55. Supreme Authority of the University:-The Chancellor shall be the Supreme Authority of the University and
shall have the power to review the acts of the Board and the Senate and shall exercise all the powers of the University not
otherwise provided for by this Act or the Statutes.

STATEMENT OF OBJECTS AND REASONS

The Delhi Skill and Entrepreneurship University has been conceptualized “to provide quality skills in
various disciplines of education and to take advantage of demographic dividend; design and impart skills oriented
programmes to address the challenges of developing trained, and employable human resource for national growth”.
The University has been envisioned with the following defined goals —

(a) to establish as a world class institution of quality in the field of applied Sciences and skills education
recognized by industry, nationally and internationally;

(b) to develop employable human resource and assist in placement for the growth and development of
economy;
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(© to train persons in the field of applied sciences with skill proficiencies and competencies at different levels
designed on principles of skills education and applied sciences;

(d to establish the world class standards of training, teaching and research;

(e) to develop linkages with industries to provide education in applied sciences and skills education as per
their requirements and expectations;

®) to design and implement skills oriented programmes jointly with industries;

(2) to promote entrepreneurship development initiatives and to create inspiring ecosystem for experimenting
ideas;

(h) to ignite the spirit of innovation, creativity and experimentation;

(6] to set up business incubators, technology transfer company and innovation foundations;

The University will promote education in applied sciences, vocational education and awarding certificates,
diplomas, bachelor degrees and also Bachelors and Masters Degree Programmes in Applied Sciences including Culture,
Business, Health Care and Social Services. It will benefit the youth who are employed and also drop outs from the
formal education programmes, and join the levels of programmes under National Skill Qualification Framework (NSQF).

Further, the University will run the following programmes:-

1. Skill Development Modular Programmes, three months to twelve months depending upon the
trade.

2. Certificate Programmes in Vocational Education of different Trades of one to two years.

3. Vocational Diploma Programmes in various disciplines of two to three years.

4. Bachelor Degree Programmes in Vocational Education of four years and also vertical levels as per

National Skill Qualification Framework.

5. Post Graduate, M. Phil and Ph. D Programmes in Vocational Education and applied sciences
including, culture, business, health care and social services.

The National Skill Development Council, Skill Gap Report, 2012 indicated that Delhi National Capital
Territory is dominated by the service sector, the tertiary sector contributes to more than 85% of overall employment
in 2012. Retail sector accounts for highest employment generation in study area with total employment of around
171acs, followed by construction around 15lacs and transportation around 14lacs.

Now there is shift in priority areas as per requirement of work force in different sectors in Delhi-National
Capital Region.

The committee constituted to work on frame work and action plan for the University has recommended
Electronic Hardware, Auto Maintenance and Auto parts, Retail, IT and Business Process Outsources (BPO), Air-
conditioning, Food supply chain, Banking, Financial Services and Insurance (BFSI), Hospitality, Healthcare, E-
Commerce and Management as priority areas. However, other courses in the area of applied sciences will also be
considered as per demand.

Further, the creation of this University shall be in consonance with the spirit of recommendations of National
Policy on Skill Development and assessment made for 12" Five Year Plan. The formal skill education given by the
University will align with National Skill Qualification Framework (NSQF).The University will also run the bachelor and
master Degree Programme in Applied Sciences.

The Bill seeks to achieve the aforesaid objectives.
FINANCIAL MEMORANDUM
The University will run the following programs:
1. Skill Development Modular programmes, three months to twelve months depending upon the trade.
2. Certificate Programmes in vocational Education of different Trades of one to two years.
3. Vocational Diploma programmes in various disciplines of two to three years.
4

Bachelor Degree programmes in vocational Education also vertical levels as per National Skill Qualification
Framework.

5. Post Graduate, M.Phil and PhD programmes in vocational Education and Applied Sciences.

Initially, University will function from the temporary site, which will be decided, after assessing the suitable
infrastructure/ land available in the existing institutes/University.
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Around Rs. 10 Crores will be spent on temporary Campus in building and academic infrastructure in the
financial year 2019-20.

Further, permanent campus of university is proposed at Jonapur where 37 acres of land is allotted to the
department for permanent campus of World Class Skill centre (WCSC), which will be part of University at later stage.
However, as the said land is under ridge area, the new piece of land will be identified or attempts will be made to make
free the Jonapur land by providing the equal area of land to Forest Deptt., at any other place, as per Ridge Management
Board (RMB) decision.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 29 read with Clause 30 of the Bill empowers the Government to make Statutes; While the Government
with the approval of the chancellor shall make the first Statutes, the Board of management will make subsequent new or
additional Statutes;

Clause 31(2) of the Bill empowers the Vice Chancellor, with the approval of the Government, to make the first
Ordinances with respect to matter enumerated in above said clause; Subsequently, these Ordinances can be amended,
repealed or added by the Board of management;

Clause 32 of the Bill empowers the authorities of the University to make Regulations for the conduct of their
own business and that of the Committees, if any, appointed by them and not provided for by the Bill, the Statutes, or the
Ordinances;

The matters in respect of which Statues, Ordinance and Regulations may be made are matters of administrative
detail and procedure and, as such, the delegation of legislative power is of a normal character.

C. VELMURUGAN, Secy.
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